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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

MONDAY,THE SIXTEENTH DAY OF DECEIVBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 1249 OF 2024

writ Appeal under clause 15 of the Letters Patent Appeal preferred against the order
dated.0210812024 passed in w.P. No. 16673 of 2024. on the fite of the High court.

Between:

AND

1

2

V. Ravi Prakash, S/o V. Surya Prakash Rao Aged about 56 years, Occ.
Business F/o H.No.8-2-2931 1741A16, Road No, 14, BN Reddy Colony,
Banjara Hills, Khairatabad Hyderabad, Telangana-34

...APPELLANT/PETITIONER

The Union of lndia, IVinistry of External Affairs, Rep by its Secretary, South
Block Secretariat Raisina Hill, New Delhi lndia
The Regional Passport Officer, O/o The Regional passport Office, D.no.g-2-
2151o 219 near Prashanth Theatre, Kummdrguda, Seiunderabad,
Telangana- 500003

...RESPONDENTS

lA NO: 2 OF 2024
Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petltion, the High Court may be pleased to

suspend the operation of the Order dated 02.08.2024 passed in Wp No. 16673 of
2024, limiled to the Order imposing the Condition No_ lV that on renewal/re-

issuance of passport, the petitioner shall deposit the same before the trial court in
Crime No.99/20 1 9, pending disposal of the Writ Appeal

Counsel for the Appellant: SRI. M. SURENDER RAO REp SRt G. V. L. MURHry

Counsel for the Respondents: SRI GADI PRAVEEN KUMAR
Dy. SOLICIToR GEN. OF tNDtA

The Court made the following: JUDGMENT



THE FIoN'BLE THE CHIEF TI]STICE AI-OK ARAD}JE

AND

THE HON'BLE SRI TUSTICE T.SREENIVAS RAO

Writ e No.lZ49 of 2024

DGMENT 1l r rhe Han'bh tle (,hrcJJattie l/ok Aratlhc)

Nfr:. \I.ljurender Rao, Iearned Senior Counsel appears for

\1r. G.\r.L.N.{urthy, learned counsel for the appelianr.

Mr. (l,ldi Praveen I(umar, Iearned Deputy Solicitor

(leneral of India appears for the respondents.

2. 'I'his intra cout appeal is fi1ed against order

clared 02.08 2024, passed by a learned Single .[udge 1n

\X,.P.No. 1 66 7 i of 2024.

3. ,\ftcr lrguirrg the matter to some extent, learned

Serrior Counsel for the appellant seeks lear.e of this Court

to rvithdras, this appeal with hberty to seek revierv of the

order passed bv the learned SingleJudge on the ground that

thc appellant is not an accused person in the criminal case.
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4 Accordingly, the Writ Appeal is disposed of in terms

To,

of liberty as ptayed for. No cosrs.

As a sequel miscellaneous petitions, pending if any, stand

closed

SD/- K. SAILESHI
DEPUTY GIST

//TRUE COPY/i

SEC OFFICER

1. One CC to SRl. c. V. L. IMURHTY, Advocate [OPUC]2. One CC to SRt. cADt PRAVEEN KUI!{AR Dy. SOLICITOR GEN. OF
INDrA [OPUC]
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HIGH COURT

DATED:1611212024

JUDGMENT

WA.No.1249 of 2024

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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